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ORDER
{Per : Shri S.L.Jain, Member (J)}

The applicants sought the reiief of degiaration,that,they
are entitled for fixation of pay as per Memo dated 19.10.1994

(Exhibit-"A-1') on the basis of the pay scale and the post they

were holding as on 13.5.1982 notionaily w.e.f. 13.5.1982 and

actually from 1.,11.1983 and payment of the arrears with interest
at the rate of 18% p.a. with a direction to the respondents to
fix the pension, gratuity and all other retiral benefits on the

basis of revised fixation of}pay as per Memo dated 19.10.1994

with further interest thereon at the rate of 18% p.a.

2. ‘The applicants Jjoined the service of Respondents as

Tracer and Assistant Draftsman as shown in Annexure-'A-3’. The
Second and Third Pay Commission prescribed the pay scaie as noted
therein for the post of Tracer and Assistant Draftsman which was
equivalent to Oraftsman Grade III and II of CPWD respectively.
They were entitled to fixation of pay on the basis of post and
pay scale they were hoiding as on 13.5.1982. The Tracer who were
equal to Draftsman Gr.ITI of CPWD were granted the pay scale of
Rs.260-430 by the Third‘Pay Commission which was subsequently
changed to Rs.330-560. The Assistant Draftsman who were
equivalent to Draftsman Grade II were granted the pay scale of
Rs.350-560 by the Third Pay Commission were subsequently changed
t0 Rs.425-700, The Draftsman-B 1in the Railway who were
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equivaient to the Draftsman Grade I were granted the pay scala of
Rs.425—760 by the Third Pay Commission which was subsequentiy

changed to Rs. 550-750. As such, the applicants claim that thay

1'ara entitled to the changed pay scale as per Exhibit-"A-1' on the

- basis of the post they were holding as on 13.5.1982 and fixation

of payment on each promotion post as per Annexuyre-"‘A-1",

3. " The changes are brought by the Govt. of India on the
basis of the award rendered in case of CPWD Draftsman. The
fecommendations of the CPWD award made appiicable to all the
Draftsman of Central Government including the Railway. The
benefit of the letter dated 13.3.1984 was extended to only to
such draftsman whose recruitment qualification were similar to
those prescribed in the case of draftsman in CPWD. -In letter
dated 13.3.1984, all those who do not fulfil the  above
qualification will continue in pre-revised scale. The applicants
claim that though their educational gualification were similar to
the CPWD, they were not given the penefit of the letter dated
13.3.1984 by the Railways which was addressed to the Raiiway for
impiementation (Exhibit-‘A-4"). Vide 1letter dated 19.10.1994,
all Draftsman were made eligible for the minimum pay scale of
Rs.330-560 irrespective of the qualification. The condition was .
that the minimum period of service for placement from the post.
carrying scale of Rs.975-1540 to Rs.1200~-2040 (pre-revised Rs.260
-430 to Rs.330-560) is that one must compiete 7 years service in
the pre-revised grade of Rs.260-430. The Third Pay commission
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had piaced the tracer of Raiiway in the grade of Rs.260-430 and
they are entitied to the pay scale of Rs.330-560 on compietion of
7 years of service as Tracer. The Tracer of Railway and Tracer
of CPWD were 1in the pay scale of Rs.110-200 prior to the Third

Pay Commission. After completion of 7 years service in the grade

of Tracer, it is thefclaim that they are entitlied to the pay

scale of Rs.330-560. - The Draftsman in the pay scale of

Rs8.330-460 and completed 5 years of service in the " grade were

made entitied to the scale of Rs.425-700 revised Rs.1400-2300. -

The letter dated 19.10.1994 provides that once the Draftsman are
piaced ' in the - regular s@a]es ,further promotion would be made
against available vacanciesfin the higher grade in accordance

with the normai e]igibi1ity:cr1teria laid down in accordance with

the Recruitment Ruies. As such, they are entitled to be piaced )

in the scaie.

4,  In- the Railway following grades were existing as per the

recommendations of the IInd Pay Commission before the Third Pay.

Commission :=~.
i) Tracer | Rs.110-240
ii) Assistant Draftsman Rs.150~-240
| 15?) Draftsman ‘B’ . Rs.205-380
" iv) Head Draftsman - - Rs.335-4865
v) Chief. Draftsman , R8.450-675
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The Third Pay Commission has recommended as under :

" We Tind that fully qualified Draftsman who have’
to undergo a two Yyear course after their
Matriculation are now being recruited on a scale
of Rs.150-240 or in some cases even on the 1ower
scaie of Rs.110-200. We Teel that the scale of
Rs.150-240 is rather Tow whether from the point
of view of the guaiification demanded or of the
duties normaily performed. Similariy, 1t seems
incongruous that the three year holders in
Engineering recruited for the drawing office
should have a scale of Rs.205-280, while the
lower scale for those recruited to the regular
engineering l1ine is Rs.180~-380, where the maximum
is higher by Rs.100/-. Regarding the complaint
about the non-availability of Ciass II posts, we
have felt that these posts in the gazetted ranks
should not be created merely to improve prospects
of promotion., We would however recommend that
Drafttsman * who possess a three year dipioma in
engineering shouild be provided with an opening to
posts in the scale of Rs.550-750 in the revised
terms in the regular engineering 1ine. This
should enable them progress further and achieve
gazetted status 1in that 1ine if they are found
suitable.

80. We feels that there is no Jjustification for
the existence of as many as thirty different pay
scale in the range of pay from Rs.110/- to
Rs.575, 1in a category where the tlevels of the
skills required are fairily welil established and
he expected to be homogeneous among the various
departments. We recommend that Draftsman should
be assigned the Tollowing revised scale and
should satisfy the qualification requiremente
noted against each for purpose of direct
recruitment.

TABLE XVII
Level Proposed Qualification for direct
Scale(Rs.) recruitments
1. 260-430 Matric plus one year’s
_ ‘ experiencs.

2. 330-560 Matric plus 2 years diplioma
in Draftsmanship or its
egquivaient.

3. 425-700 - Matric plus 3 years diploma
in engineering or its
equivaient.

4, 550-750 Degree in engineering or

) its equivalent.

5. 700-900 Degree in engineering or
its equivalent with
experience.
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81. Our specific recommendations for the revision
of the popular grade are as follows :-

(1) all the posts which are now in the
pay scale of Rs,110-200 should be brought on to

the scatle ofFf Rs.260-430. In the Post and
Telegraph Department (outside its Civil
Engineering Wing) where the prescribed

qualification for Rs.110-200 1i8 Matriculation
with a diploma in Draftsmanship, the duties in
thase posts  should be examined to see if any of
the posts would deserve to be placed - in the next
- higher grade. Such posts should be placed in
Level II, the remaining posts shouid be in Level
I, the grades of Draftsman III (Rs.110-200) and
pDrafteman II (Rs.110-225) in the geoiogicai
survey of India should be merged and placed in
level1 1, however, here too the qualification for
direct recruitment are Matriculation with two
year dipioma course in Draftsmanship the duties
in posts should be examined and such of the posts
as would deserve to be upgraded may be placed in
Level II. in future the qualification
requirements for recruitment to the  grade of
Rs.110-200 shoulid be prescribed above,

i1. A1l the posts now 1in the scale of pay
Rs.150-240 should be brought on to the scale of
Rs.330-560,

i11. The posts in the scale of Rs.180-380 should
be placed in Rs.425-700. Half the number of posts
in the scale of Rs.206~280 should aiso be placed
in the same scale, the remaining half of the
posts should be placed in the scale Rs.330-560,
provided that where the number of posts in the
scaie of Rs.205-280 is 1ess than 10¥ of those in
Re.150-240 all the posts in the scale of
Rs.205-280 should be placed in higher scale of
Rs.425-700. In the Railways the existing scale
of Rs.205-380 is the result of a fairly recent
merger of the scale of Rs.205-280 and Rs,250-380.
As a transitional measure, persons on the present
scale of Rs,205-380 may be given the pay scale of
Rs.425-700. for the future recruits the general
scheme should be adopted. Direct recruits with a .
dipioma in Draftsmanship or its equivailent should
pe piaced 1in the scale of Rs,330-560 and those
with a dipioma in Engineering should be placed in
tha scaie of Rs.425-700,
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IV. The senior draftsman 1in <the Archaeogicai
Survey of India, the senior Architectural
Assistant in the Central Public Works Departments
and Draftsman C 1in the department of Atomic
Energy are in the scale of Rs.325-575, Draftsman
B in the Department of Atomic Energy 1is on
Rs.250~475. In view of the need for maintaining

- the existing internal parity of the Draftsman in
these drades with other categories in the same
organisation, we recommend for these two grades,
the revised scale of Rs.550-900 and Rs.470-750
respectively, For similar reason, the Draftsman
grades in the Survey of India should be revised
as indicated in the chapter on the department of
Science = and Technology, there are 13 posts of
senijor Architectural Assistant in the
Architectural wing of the Central Works
Departments, there is direct recruitment to all}

- these posts from among graduates in architecture,
these posts should be in the pay scale of
Rs.550~-900.

6. In the Central Public Works Departments, no quaiification
for various grades of Dréftsman were prescribed till August, 1949,
It was only in August,i1949 that the qualification for the various
cadre of Draftsman were prescribed by the Chief Engineer of the

C.P.W.D. that time three type of posts were there, namely :-

. "(a) Technical Assistant, Estimator, Grade I and -

- .8enior Draftsmanin the scale of Rs.150-225 -
Quaiification (1) B.E., (2) Qualified Overseers
with 5 years experience.
(b) Estimator Grade 11, Divisional head
Draftsman and Junior Draftsman (formerly 11 grade
Draftsman) in the scale of pay Rs,100-185,
Qualification quatified Overseer or Draftsman and
(c) Estimator Grade 11 Draftsman Computer or
Draftsman Tracer 1in the scale of Rs.60-150.
Qualification - two years experience in the line,
need not be Matriculate. The posts at serial
No.(c) as mentioned above was the same as now
known as Draftsman, Grade III, the scale was on
the basis of the recommendations of the First
Central Pay Commission and remained 1into force
with effect from January 1, 1947. 1In 1959, the

.. 8/~
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second Central Pay Commission, while recommending
the pay scale of Rs.110-200 for Draftsman, Grade
111 in the C.P.W.D. In view of the fact that they
were required to do simpie works and for whom the.
prescribed quaiification for recruitment was
Matriculation and some experience of drawing
works, had clearly observed that for the next
higher grade, for which a diploma in
draftsmanship is the minimum qualification, a
scaie Rs.150-240 would be appropriate. This was
given in the second Central Pay Commission’s
report in para 58 of the chapter XIV, The
President 1in exercise of the powers conferred by
the Proviso to Articie 309 of the Constitution,
framed Recruitment Rules which came into force on
September 1,1965. These prescribed the
quatification of certificate or Diploma from a
recognised institution of 1ess than two years
. duration for the post of Draftsman Grade III,
provided that the said certificate or Diploma
Course should inclued at least a six month period
of practical experience. The higher pay scale of
Rs.150-240, however was not prescribed or given.”

7. The recommendations of Third Pay Commission are as

under -

“Draftsman II (Rs.110-225) 1in the Geoiogical
survey of India should be merged and placed in
Levei-I. However, as hereto the gualification
for direct recruitment are Matriculation with a 2
year Diploma course in Draftsmanship the duties
in the posts should be examined and such of the
posts as would deserve to be upgraded may placed
in Levei~-I1. In further the qualification
requirement for ecruitment to the grade of
Rs.110-200 should be already prescribed above.
The recommendations of the Third Central. pay
Ccommission were not implemented by the Government
for the Draftsman of the Central Public Works
Department though theri counter-parts in certain
other organisations were given the scales. A job
evatuation study of the work of the
Ferro-printers and Draftsman 1in the Central
Pubtic Works Department was undertaken in
pursuances of the discussion in the Departmentai
Council (JCM) of the Ministry of Works and
Housing. This was with the object of finding out
the nature of the jobs of Draftsmen with a view
of revision of scales of the staff. - The
following observations and recommendations were

g\:\p/,
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made 1in the report submitted by the work study
unit 1n January 1977.

“From the detailed comparative picture g1ven
above it will be seen that the three grades .of
Draftsmen 1in the C.P.W.D. who are doing the same
duties and whose qualifications for the posts are
also simiiar to the ones in the Ministry of
Railways, Ministry of Engineering Services, etc.
are not given the same it is recommended that the
scale of pay for the three grades of Draftaman in
the C.P.W.D. should be revised as follows :-

“"Name of post Pay scale allowed Pay scale re-

at present - commended
Draftsman Rs.260-430 Rs.330-560
Grade III
Draftsman - Rs.330-560 Rs.425-700
Grade II
Draftsman = - Rs.425-700 Rs.550-750"
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The Ministry of Railways, Department of
Engineering despite the aforesaid. findings of the
work study Unit to the effect that the duties
performed by the Draftsmen of the Central Public
Works Department were simiiar to those performed
by the Draftsmen in other Ministries/Departments,
the Ministry of Works, Housing and Supply still
did not concede the demand of the Oraftsmen and
continued to maintain that the duties of
Draftsmen Grade III were not comparablie with
those performed by similar categories of

Draftsmen in other Ministries/Departments.
Untimately, the matter was referred to the
arbitration of Mrs.Justice Jeswant $ing,

Chairman, Shri G.Ramanujam, Member-Staff side and
shri D.S.Makra, Member-Official side in May,1977.
The Board of Arbitrators after hearing of
official side and staff side and having examined
the merits of the case in the 1ight of the entire
material gave the Award to the effect that the
scale of Draftsmen Grade III should be Rs.330-560
and consequentiy that of Draftsmen Grade II as
Re.425-700 and that of Drafteman Grade 1
Rs.550-750.
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8. The Third Pay Commission had recommended 5 scaie of pay
to the Draftsmen and at the relevant time in the C.P.W.D. only
three grade were existing Draftsmen grade II1I (Rs.260-430),
Draftsmen  Grade @ II (Rs.330-560) and Draftsmen Grade-I
{Rs.425~-700), while in Railways, there were 5§ Grades. The
C.P.W.D. employees were not satisfied with the revision of pay
scale and they have claimed that they_shou1d be placed in higher
pay scale. The Board of Arbitration had given an award on Juné
20, 1980 where the pay scale of the Draftsmen were revised as
under -

“"Name of Grade Recommended by Recommended by
3rd Pay Commi~ Arbitration

ssion Award
Draftsmen Rs.260-430 - Rs.330-560
Grade III
Draftsmen Rs.330-560 Rs.425-560
Grade II
Draftsmen Rs.425-560 ‘ Rs.550~-750
Grade 1 :

By the award, it was directed that the above mentioned
categories of Draftsmen shall be fixed notionally 1in their
respective scale of pay asaforesaid from January 1,1973 but for
the computation of arrears the date of reckoning shall be July
28/29, 1978. 1In accordance with the said award, the pay scaie of
Draftsmen 1in C.P.W.D. were revised vide order dated November 10,
1980, The Draftsmen employed in department other than C.P.W.D.

SV
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claimed the revision of their pay scale in the light of the
revision of pay .scales.in the C.P.W.D. and on Margh 13, 1984, the
Government .of India, Ministry of- Finance (Department  of
Expenditure) issued an Office Memorandun whereby it was directed
that the scale of pay of Draftsmen Grade III, II, and I in the
other Departments of the Govt. of India other than the C.P.W.D.
- may be revised. as per the revised scale of C.P.W.D. provided
that their confirm recruitment gqualification are similar to those
prescribed in the case of Draftsmen in C.P.W.D. are those who do
not fuifiil the said qualification would continue 1in the pre
revised scales. The said Memorandum dated 13.3.1984 though
addressed to the Railway Ministry, the Raiiway Ministry had not
impiemented it nor had circulated to any one or brought to the
notice of the concerned empioyees who were to0 be benefited by the

Memorandum dated 13.3.1984.

9. The Tracer in Railways has all along been treated as
equivalen to Tracer/Draftsmen Grade III in C.P.W.D. and Assistant
Draftsmen in Railways has all along been treated on equivaient to
Assistant Draftsmen/Draftsmen Grade in C.P.W.D. Draftsmen ‘B’ in
the Raiiways has all along been treated on equivaient to
Draftsmen/Draftsmen Grade II - in the C.P.W.D. As a result of the"
revision of pay scale in C.P.W.D. on the basis of the award of
the Board of Arbitration, the pay scale of Draftsmen Grade III
was revised to Rs.330-560 while that of the Draftsmen Grade II

was revised to Rs.425-700 .and of Draftsmen Grade I was revisad to
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which is as under :-

12 :

Rs.550-750. The denial of similar Yevision of pay scale to
Drattsmen in railway would resuit in their downgraded level of
Tracer/Draftsmen Grade III. - The Office Memorandum dated

13.3.1984 cannot be construed as such,

10. The educational qualifications for the post of Tracer in
ab

Raiiways, Draftsmen Grade III in C.P.W.D. is equivaient and , such
&% the Draftsmen Grade III in the C.P.W.D. had itseif compared
them with the Draftsmen of the Railway with regard to their
educational qualification while pileading their case in the
Arbitration for getting their scale upgraded and hence it is
undisputed. The educational gualification is not equivalent to
the Drattsman Grade III. A1l the appliicants were retired after
being promoted to the next grades. Representation was made on
9.3.1995 through proper channei which was forwarded to the
Railway Board by the Mumbai Office (Exhibit-‘A-5°' & “A-6').

Hence, this OA. for the above said reiiefs.

11.._ . The claim of the applicant 1is based on Exhibit-*A-1’

No, 13910-IC/91 .
~ GOVERNMENT OF INDIA
"MINISTRY OF FINANCE
{Department. of Expenditure)
’ New Delhi, the 19th October, 1994

OFFICE MEMORANDUM
Subject :- Revision of Pay Scales of Draughtsmen
Grade III, II and I in all Government
of India offices on the basis of the
award of Board of Arbitration in the
- case of Central Public Works Depart-
ment.
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The wundersigned 1is directed to refer to
this Department’s 0.M.No.F.5(59)-E.III/82 dated
13.3.84 on the subject mentioned above and to any
that a committee of the Nationai Councii (Joint
Consuitative Machinery) was set up to cnsider the .
request of the Staff side that the foliowing
revised .Scale of pay allowed to the Draughtsmen
Grade I, II and III working in Central Public
Works Department on the basis of the Award of
Board of Arbitration may be extended to
Draughtsmen Grade III, II and I in all Government

-of India offices :-

original’ Revised Scale.on the

"Scaile basis of the award
Draughtsmen Rs.425-700 Rs.550-750
Grade T -
Draughtsmen Rs.330-560 - Rs.425-700
Grade II o .
Draughtsmen Rs.260-430 Rs.330~-560
Grade ITL R oo A
2. The President is now pleased- to decide that

the Scales of pay of Draughtsmen  Grade IIT, II
and I in Offices/Departments of the Government of
India, other than the Central Public Works
Department,, may also be placed in the Scales of
pay mentioned above subject to the following :-

(a)Minimum period of service for place- : 7 Years
ment from the post carrying scale of
R8.975~1540 to Rs.1200-2040 (pre-
revised Rs.260-430 to Rs.330-560).

(b)Minimum period of service for place~ : 8 Years
ment from the post carrying scale of
Rs.1200-2040 to Rs.1400-2300 (pre-
revised Rs.330-560 to Rs.425-700),

1

(c)Minimum period of service for place- : 4 Years

- ment from the post carrying scale of
Rs.1400-2300 to Rs.1600~2660 (pre~. .
revised Rs.425-700 to Rs.550~750)..
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3. - Once the Draughtsmen are placed 1in the
reguiar scaies, further promotions would be made
- against available vacancies in higher grade -and
in accordance with the normal eligibpiiity
criteria laid down in the recruitment rules.
4, The benefit of this revision of Scale of pay.
would be given with effect from . 18.5.19882
notionally and actuaiily from 1.11,19883,
sd/-
~ {Shyam Sunder) .
Under Secretary to the Government of India

To . )

A1l Ministries/Departments of the Government
of India (As per standard 1ist with usual
number of spare copies).”

i2. The respondents have not filed any written statement and
argued the case orally. We have heard this OA. along with other
OA.Nos,901/96 & 956/96. The respondents’ counsel stated that the
defence raised in the said 0OAs. aiso applies to the present OA,
Hence, the reply filed in the said OCA. be also treated as repiy .
to the present 0OA. to which the learned counsel for the appiicant
has no objection. Hence, we proceed to decide the OA,treating
the repiy filed in the said OAs. as the reply of the respondents

in the present OA.

13. The Tearned counsel for the respondents has stated that
for Assistant Draftsmen in the Railways, only I.T.I. Certificate
is required whiie for the post in the same scale in C.P.W.D.,
Dipioma in Draftsmanship of 2 years duration is reguired. The
higher scaies have _both._a direct recruit componment and a
promotion component with 4 years minimum service to reach the
scale of Rs. 1600 - 2660/~ in_the Railways while in C.P.W.D.,
there 1is oniy one promotion component with a minimum period of 7

vyaars requirement to reach that scale.
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id, The respondents counsel has also contended that Railways
are autonomous organisation with Tull controil over their own
sarvice conditions and Government orders are not automatically
applicable to the Railways. They have to be approved by the
Raiiway Board and then made applicabie to.the Raiiway employees.
The Railway Board did consider the notification issued by the
Ministry of Finance, (Department of Expenditure)}, and for reasons

which we consider are valid, decided not to impiement them.

15. Besides, the Railway department is entirely separate and
ingependent Tor ail matters of administration inciuding in the
matter of payment:of wages for their empioyees. The nature of
work 1is aiso different when compared with the Draftsmen of CPWD,
it may be probably after taking into consideration the nature of
duties of Qorkers that the Board of Arbitration had recomended
the revision of pay scaies of Qraftsmen category of C.P.W.D.
empioyees.When such a recommsndation is made and consequentity,
the Government acted upon it and increased the pay and revised
the scales in CPWD, the applicants cannot come to this Court for
similar increase when similar recommendatory Bodies are there in
the Raiilways. The applicants could have approached such Bodies
t0 ‘make them recommend revision of apy and get the same benefit,
Without doing the same, the applicants héve prematurely chosen
the path of having approached this Tribunal for redressal of
their grievancs, The approach of the applicants is, therefore,
in wrong direction and we, therefore, feei that the appiication

is 111 concaived.
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16, Besides, the respondents have aiso stsated that the
Raiiways being a separate department, unlike the C.P.W.D., it 1is
an industry by itseif under the Government of India governed by
the provisions of 1.D. Act, Payment of Wages Act, Payment of
Gratuity Act, Railway Establishment Manual and other separate
statutory Rules, govening the service matters so much so that the
employees of Railways are in an entirely different position when
compared with the Government Servants working under the CPWD.

Hence, no parity can be assumed as ciaimed by the applicants. It

has been held that unegual pay for posts with the same

nomenciature but different fields is permissible vide Kewal Ram
Sharma and Ors. Va. State of Punjab and Ors. {1989 (3) SLR 507}.
In another case in 1989 (3) SC 296, their Lordships of the
Hon’bie Supreme Court held that equal pay principie does not
apply if the managements are‘different even though under the same
owner in spite of the fact that the posts carry the same

nomanciature.

i7. Besides, the respondents have stated in their repily that

'the recruitment qualifications required for recruiting Drattsmen

in the Central Railway are not the same as that of the C.P.W.D.
Whereas in the C.P.W.D. thére are three grade structure of
Draftsmen, 1in the Central Railway there are four grade structure
for Draftsmen. In ’view of the same, the respondents have
submitted that the OM dated 19.10.1994 is not appiicabie to
Draftsmen of the Central Railway. This 1i8 also because the

prescribed qualification for recruitment is also not equivaient,

7/
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The Draftsmen of C.P.W.D. in Grade - III are required to have
dipioma in Draftsmanship, whereas the equivaient of Assistant
Draftsmen in the Railiway has been prescribed as Matriculation
with ITI Certificate. Accordingly qualification for recruitment
of Draftsmen in C.P.W.D. andvRailways are not similar and as
such, the claim made by the applicants that they shouid be
granted the grade on _ par with C.P.W;D.staff should not be

accepted.

N

18, We Find that neo similar facts, Draftsmen working in

Southern Railway had filed OA 1179/1995 pefore CAT, Ernakulam
Bench, seeKing direction that their pay scale may be revised at
par with the Draftsmen work1hg in CPWD. However, CAT, Ernakulam
Bench dismissed the said OA vide their judgement dated 22.7.1997.
similariy, A Division Bench of this Tribunal had held vide its
judgement dated. 5.7.1994 in OA 466/1988 filed by the Railway
Laboratory Staff Association Vs. uUnion of India and Ors. that pay
scales are to be decided by the Government on recommendation of a
specialised Body 1like the.Pay Commission, Anomalies Committes,

etc. On simiiar basis, Draftemen working in RDSO, Lucknow, had

_fitled a Writ Petition in the High Court of Lucknow which stood

transferred 1o CAT at Lucknow subsequently and was numbsred as
T.A. 19i6/1987, wherein a direction was sought that the Ministry
of Finance letter dated 13.3.1984 be -impiemented in favour of the
Draftsmen working 1in the Railways. The said transferred
application was dismissed by C.A.T. LUCKNOW, vide its Jjudgement
dated 3.6.1997. | : .
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19, Heard the 1earned counsel for both sides.

20. After going through the facts of the ..case and the
submissions made by the counsel for both sides, the position set
out above emerges that the pést of Draftsmen. in. the Railways
cannot be equated to posts in other Departments 1ike CPWD. The
pay scales are under constant review by the Railwaye internally
and by various Expert Bodies 1ike the Pay Commission and the
Anomalies Committee externally. The Apex Court has stressed time
and again that the fixation of pay scales are to be left to such
Expert Bodies and the scopé of judicial intervention is limited
to cases of patent discrimination between identically situated
categories. We do - not, -however, see any such discriminatidn'
pbetween identicaily situated: persons and we consider that the
case of the appiicants does not merit judicial intervention on

the ground of equal pay for egual work.

21. In view of the above, we do not find any merit in the
apove OA. and the same is vaording]y dismissad with no order as

to costs.

S o

(S.K.AGARWAL) : (S.L.JAIN)
MEMBER (A) ’ MEMBER (J)

mrj.



